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In the Jharkhand High Court

Case No : Bail Application No. 11435 Of 2025

Satyanand Manjhi, S/o Late Rajendra Manjhi APPELLANT

Vs

State Of Jharkhand RESPONDENT

Date of Decision : 19-01-2026

Acts Referred:
Bhartiya Nagrik Suraksha Sanhita, 2023 — Section 183
Bhartiya Nyaya Sanhita, 2023 — Section 64, 89, 351
Protection of Children from Sexual Offences Act, 2012 — Section 4, 8, 10

Citation : (2026) 01 JH CK 1851

Hon'ble Judges : Gautam Kumar Choudhary, J

Bench : Single Bench

Advocate : Kripa Shankar Nanda, Niranjan Kr Sinha, Sunil Kumar Dubey

Final Decision : Allowed

Judgement

Gautam Kumar Choudhary, J

Heard both the sides.

This bail application has been filed on behalf of Satyanand Manjhi who is in
custody since 31/08/2025 in connection with Kersai P.S. Case No. 27 of 2025
corresponding to POCSO Case No. 29 of 2025 for the offence registered under
Sections 64, 89 and 351 of Bhartiya Nyaya Sanhita, 2023 and Sections 4, 8 & 10
of POCSO Act pending in the Court of learned Sessions Judge-cum-Special Judge
(POCSO), Simdega is pressed into motion.

The informant is the father of the victim girl and as per the FIR, the petitioner,
aged 19 years, eloped with the minor victim girl and under force and duress had
established physical relationship with her resulting her pregnancy.

It is submitted by learned counsel for the petitioner that as per the statement
given by the victim girl under Section 183 of B.N.S.S. as well as during her
evidence, she was aged 17 years and she had left house by her own will without
any inducement on the part of the petitioner. There is no material to show that
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any force or deceit was used by the petitioner who was also an adolescent boy.

It is also submitted that the victim girl during trial was declared hostile. Learned
A.P.P. for the State opposed the prayer for bail.

Under the circumstances, the above-named petitioner is directed to be released
on bail on furnishing bail bond of Rs.25,000/-(Twenty-Five Thousand) with two
sureties of the like amount each to the satisfaction of the Court below.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/satyanand-manjhi-so-late-rajendra-… Page 2 of 2


